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MARCH 20,

[Shri R. Khadilkar]
port of the Committee on Private
Members' Bills and Resolutions,

12,15 hrs,
RE: DISCUSSION ON SITUATION
IN PUNJAB

MR. SPEAKER: I have reccived a
number of calling-attention-notices about
the situation in Punjab. Hon, Mem-
bers are naturally anxious to know
about it. I have also received a num-
ber of adjournment motions on this,
namely the Punjab situation. .

SHRI V. KRISHNAMOORTHI
(Cuddalore): Pondicherry also,

MR. SPEAKER: I do not know any-
thing about Pondicherry. It may be
so. Anyway, let us see which Govern-
ment will come first and when. Why
should the hon, Member be in a hurry ?
By the time we discuss, some other
Government may come there, So, let
us mot worry about it now,

About Pumjab, there is some anxicty
on both sides of the House and every-
body is disturbed, and naturally hon-
Members would like to discuss jt. But
last week itself we had a discussion
about Punjab. When the first adjourn-
ment motion came, I had allowed a
two-hour discussion and we did discuss
it. Something else has happened in
between. Naturally, everybody is dis-
turbed. It is not only the Opposition
but it is the Government also which is
feeling disturbed about this, But before
we take any decision about this call-
ing-attention-notice or. ...

SHRI SURENDRANATH DWI-
VEDY  (Kendrapara): The Punjab
Speaker has seen you?

MR. SPEAKER: No, not yet; I have
not seen him; he has not seen me,

SHRI SURENDRANATH DWIVE-
DY : But he claims to have seen you.

MR, SPEAKER : I do not know. Any-
way, that is a different thing. I would
oanly say. that let us get a little more
indormation, 1 weuld like Government
to give us a little more information
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about it so that I can take a decision

after that whether we can fix up somc
discussion on this or not ......

SHRI V. KRISHNAMOORTHI: Will
the Government keep quiet till then
without taking any decision to uphold

the proceedings of the Legislative
Assembly ?......

MR. SPEAKER : I do not think
that......

SHRI ATAL BIHARI VAJPAYEE
(Balarampur) : We can give you all the
information that you want.

MR. SPEAKER: I know that. But it
should not be one-sided. I should get
the information from Government also,
because, after all, Government have got
to deal with this matter, Naturally,
hon. Members can also give me infor-
mation later on.

SOME HON. MEMBERS rose—

MR. SPEAKER: I am still on my
legs. I have not finished. Once dis-
cussion begins it will not end....

SHRI S, KANDAPPAN (Mettm) :
Government always want time to mani-
pulate things.

MR. SPEAKER : Therefore, 1 am
suggesting that let us get the full
facts......

SHRI NAMBIAR (Tiruchirappalli}:
They might bring in some more plain-
clothesmen. ...

MR. SPEAKER: The Opposition also
could give me the facts. Meanwhile, I
would request Government also to give
the facts not only to me but to the
House as well.

SHRI SURENDRANATH DWI-
VEDY: Will it not be the proper pro-
cedure that if the matter is discussed,
whatever facts the Opposition has may
be put before the House and whatever
facts Government have may also be put
before the House?

MR. SPEAKER: Even before these
notices came today, I would like to
point out that last week we had a dis-
cussion about it and also the ocomse-
quences of that. Now also, it is not as
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if I am against any discussion. It is a
serious matter. If a serious matter
like this happens then I shall certainly
be :prepared to allow a discussion, but
first we must get all the real facts.

So, I would request Government to
give us the information. 1 would appeal
to the Opposition also to get the infor-
mation correétly, and then, if necessary,
'we shall have a discussion,

ot st fagrdt avwqdt oo 2Ty
T F3 fFT |

MR. SPEAKER: I am asking Gov-
«ernment also to give me information.
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SHRI BAL RAJ MADHOK (South
Delhi): When the discussion took place
last time, we were told that we were to
discuss only the constitutional aspects.
We did not discuss the other aspects
then. Had we discussed them, then
perhaps this kind of situation might
have been avoided.

SHRI S. M. BANERIJEE (Kanpur):

MR. SPEAKER: I am on my legs.
Shri S. M. Banerjee should sit down
now.

SHRI S. M. BANERJEE: I agree with
what you say, but my submission is
-only this that till then the adjournment
motion should be held over.

MR. SPEAKER : I am stil on my
legs. If 1 sit down, I am afraid the
discussion may sfart. That is why I
am still standing for the last ten
minutes.

As I have said, I shall be prepared to
give time and we can decide when we
should discuss the matter. I only want
to have correct information.

PHALGUNA 30, 1889 (S4KA)
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12.20 hrs.

RE: ARREST OF MEMBERS

MR, SPEAKER: There is one other
thing also on which I would like to
receive some information. 1 would
ask the Government to give me some
information on this also. Some Mem-
bers of Parliament—every day that is
happening in Delhi—some Members of
this House are being arrested and they
are being released in the evening. Before
I come to know that they are arrested,
they arc in the House again. There-
fore, I do not know what to do, Yester-
day, I vwanted to announce about their
arrest, but I saw them here, I am glad
that they are back with us,

I am told that the British High
Commission was willing to see them
when they wanted to go there. 1 do
not know why they were prevented
and all that. That was what was brought
to my notice. If the Government could
give me or to the House some informa-
tion about that also, I shall be very

happy.

SHRI M. L. SONDHI (New Delhi):
In my constituency, every day section
144 is in force. So, where am T 0
hold meetings?

MR. SPEAKER: I know that
hon. Member was also arrested
day and he came back again.

the
one

In view of the fact that I have re-
quested Government in both the cases
to give me information, I may kindly
be allowed to proceed to the mext item
now.

SHRI S KUNDU (Balasore): On a
point of order. Under rule 230....

SHRI P. VENKATASUBBAIAH
(Nandyal): From what you have said,
are we to understand that Government
will make a statement on the Punjab
situation and then discussion will follow,
or they will give the information to
ou and then you will decide about the
admissibility of the motion?

SHRI RAMAVATAR
(Patna) rose—

SHASTRI



